Minister's business to anmawer or not.

ed instead of a Short Notice Question.

Mir. Speaker: I locked into the rules,
A half-an-hour discussion arises out of
an answer given to a question or
something. Therefore, on a Calling
Attention matter, a half-hour discus-
sion does not arigse. If g half-hour
discussion is to be allowed later on,
then that is a separate matter; but it
<annot be on this Calling Attention
Notice. That is what the rules say.

Shri M. R. Krishna (Peddapalli):

Will you allow us to put some ques-
tions_on it?

are to be asked, I will appreciate if
this ean be taken up at 230, by which
time 1 could get the material about
the othery also.

Mr. Speaker: We will finiah this call
attention. I am not taking that up
now,

Shri 8. M. Banerjee (Kanpur): This
calling attention notice was given by
us and I wrote to you saying that
m’goplgmlndn'thllrhbw.
By now they must have lost their job.
I have great regard for Dr, Melkole
and others, but what they do shouid
not result in creating rivalry. I would
like to draw the attention of the
minister to this fact that he has tried
to boost up the most anasmic feders-
tion of the INTUC—ths Indian Natio-
nal Defence Workers Federstion—-by
mentioning its name in this statement.
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ago and 1 had put it down for today
The other one was received yesterday
evening. How can I add their names?
Some other method will have to be
found by them,

1322 brs

ProroSED RETRENCHMENT OF DurEnce
Wonxzns

Shri 8 M. Banerjes (Kanpur): 1
call the attention of the Minister of

1889 (SAKA) retrenchment

of
Defence Workers (C_AY
of the post of water carriers and re-
duction in the scale of sweepers av.ho-
rised in the establishments of Army
Units and formations. These decisions
were incorporated in  Government
orders issued on the 13th August
19686.

2. Representations were received by
the Ministry of Defence In Oc'chexr
1966 from some Members of Parlia-
ment againet the retrenchment of
large numbers of non-combatants
(un-enrclled) in accordance with the
decisions mentioned above, After
considering these representations,
Government decided in November
1966 that further implementation of
the orders issued in Augus 1066
should be postponed till the 31st March
1967, and that every effort should be
made to absorb the surplus employees
in available vacsncles in the warious
Defence installations in unskilied cete-

willing to come back to their original

posts. Necessary instructione in this

&rrtpaﬂm issued on the 3th D=cem.
1966.

3. As a result of further discussions
between the Defence Minister ang the
represantiatives of the Indian National
Defence Workers Federation on the
25th March 19687, Government decided

that the implemantation of their orders
of August 1986 ghould be held in
wbeyance for a further period of two
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